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Mr. Deputy-Speaker: The question
is:
“That this House agreeg with

Bills and Resolutions presented to
the House on the 25th July, 1956."

The motion was adopted.

————

SADHUS AND BSANYASIS REGIS-
TRATION AND LICENSING BILL®*

Shri Radha Ramam (Delhi City): 1
beg to' move for leave to introduce a
Bill to provide for the registration
and licensing of Sadhus and Sanyasis
in India.

hllr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill tp provide for the
registration and  licensing of
Sadhus and Senyasis in India.”

The motion was adopied.

Shri Radhs Raman: I introduce the
Bl

INDIAN ADOPTION OF CHILDREN
BILL

Mr. Deputy-Speaker: The Fouse
will now resume further discussion
of the motion moved by Shrimati
Jayashri Raiji on the 18th May, 1956:

“That the Bill to provide an
adoption procedure to safeguard
the interests of adopted children
and the rights of their natural
and adoptive parents, be taken
into consideration.”

Out of the two hours allotted for
the discussion of the Bill one hour
and 35 minutes were taken up on the
18th May, 1956 and 25 minutes are
still available.

Shri M. D. Joshi may now con-
tinue his speech, but I may remind
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humanitarian.

who have no
such as Hindu childless parents had
when they adipied ckildren, but the
satisfaction of having helped a poor
child or an indigent child or a child
without any means of livelihood or
which was uncared for. That is the
moral and higher motive which has
actuated the Mover to bring this Rill

Under the Hindu law, childless

. parenis only—childless parents is a

misnomer—childla=s neople cnly can
adopt, but un:i.r iais Bill people who
have got children can adupt. Under
the Bill people of sny religion can
adopt children of any religion. Per-
sons of any sex can be sdopted So,
this Bill is very wide in its scope.
Then, if the parents of the child
which is proposed to be adopted are
alive, their consent will be necessary.
Then, if the child is above the age
of ten, its cwn consent will be neces-
sary. And further on it contemplates
adoption through the intervemtion of
the court. If the court passes o decree
allowing the adoption, then the adop-
tion will take place. A child over 18
yvears of age cannot be adcpted. That
means & major parson cannot be
adopted. All this is with the best of
motives and I think the Rifl should
be assented to by Government I do
not know what the attitude of the

*Published in the Gazette of Indis Extre-ordinary Part I—Section 2.

dated 27th July, 1856. pp. 617—820.
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There other consideration.
1 know that there is a craze for the
child in the case of those who have
no children. I know of numerous

stands, there is adoption ongst
Hindus. But in the case of others
also, I think there is absolutely no

difficulty whatsoever, if a person
wants to adopt or rear up a child, he
may not have the legal recognition of

g
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the adoption, but he
child. If he happens to be a person
who has property, he can easily will
away that property or do whatever
he likes with it.

While I agree to the motive which
underlies this Bill, I would request

&

| TN .1.!.‘_“..-‘.&“&3,_;“-_'*:;-.'?:

be consistent with the modern times,
it does need some changes.
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We are proceeding on a gradual basis.
As I said earlier, in matters of this
nature, it is better that we first try
to codify and improve the law relat-
ing to adoption amongst the Hindus,
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But I find that orphans cannot be
taken in adoption. .

Shri Pataskar: We shall change it

Shrimati Jayashrl: There is, how-
ever, adoption going on side by side,
but there is no legal vrocedure behind
this, My idea was that there should
be some safeguards for those children
who are taken in adoption.

As I said last time, T had collected
opinions from many social workers,
who had come across adoption pro-
cedurés in relation to these children.
Their opinion was that there is urgent
need for a measure of this nature,
because in the course of their work,
they have experienced difficulties;
especially the magistrates in juvenile

YFiEt
Eﬂ' - §
Fgagf _
:‘i'il
M B4

ief
i
Egi;
Y
;!!g
3 3;59

i

£
gE
Ef
pe-
1
1.

1
EE
I
!

d

i
i
EEEE&

8

1
-
Eaf
s%si

5%

?n

}
B

it

3 B

-}

AL
EpsTy

:
:
%
;
g

3
7
:
M
!
1%

there will be a procedure of follow-
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